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'FNTRA.. ADMINISTRATIVE TRIBUNAl... 
pRINCIPil... BENCH 

CA 2984/2002 

New Dl.hi. • this the 1.7th day of February, 2003 

Honh1.e Sh Shanker Raju. Member (.1) 

Mrs. Manju swaminathan 
(FormerlY Miss Manju c3upta) 
Wife of Sh.. S.,Swamin.th an 

46 Vasant Kuni 
New f)Plh.. Applicant 

(By Advocate Sh., Badridass Sharma through 
proxY co.1nsel Sh.. S ..N,,Tiwari) 

V F P S U S 

.1... SecretarY to the Govt.. of Ind.i. 
Ministry of Home. Affairs 
North Black New Delhi - 	

0 00 

2. $ecretrY to the Govt of India 

Railway Board 
Rafl. Bhawafl. New Delhi 	

.1.. 

3.. DirectOry 
Central. Bureau of Investigation 
81.0cR No.3, C.,G.,Q,,COmPl.e>< Lodhi 
Road. New Delhi - 110 003. 

4 Director General. 
EmploYees State Insurance 
corporation. Kotla Road 
New Delhi - .1...0 002.. 

Respondents 

The grievance of the applicant contained in 

this CA is against the action of the responde1t5 

whereby his earl. ir  service rendered -has not been 

counted towards pensionarY benefits. 

2.. 	
Id.. counsel of the applicant states that 

c0.!ntfl9 of service is permissiblC as 
per the DOPI.  

CM dated 29-884 as well as ..987.. 

\IV 



'Applint has filed representation and 

lastly served the respondents with the legal. notice. 

The same is yet to be responded to, 

Ends of justice woul.d be met if the 

representatiofl of the applicant is disposed of 
in the 

1. ight. -of OM of 194 and 197 with speaking and 

deta ted order for coi.nting of earlier service towards 

pens.onarY benefits within one month from the date of 

receipt of a copy of this order. Ordered accordingly.  

X-
et 

•

. 	a copy of this order along with a copy 

of the PA he sent to the respondents.. 

.. PA is disposed of as ahov .. 

(Shanker Raju) 
Member (1) 
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